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RE::i_ERVED. 

CENTRAL ADfflINISTRATI VE TRI Bt.HrnL, ALLAHABAD BENCH 

ALLAHABAD. 
t 

·----- All ah ab ad This The 2h{;~y Of May, 2000 
q8 

Original Application No. 347 of..2000 

CORAM: 
! 

Hon1ble Mr. s. Bi.l:.was,A.M. 
I 

/ 

Smt. Qikhna Devi 4/o Pyare Lal Pandey r/o Kaiii P.O. 
t- 

ffoghal sarai Di st t. -Varanasi. 

( By Adv: Sri S.K. Dey, ::iri S.K. i~lisra) ,. 
\ \ 

{ 
I 

/ 

Versus 

• .•• •• •• Applicant 

1- Union Of India through the General r1anager £.Rly. 
- I 

Calcutta. I'· 

I 

The Divisional Rly. MQn~er. E.Rl.y". ~1o;ihalsarai Distt. 

Varanasi. 

2- 

( Ey Adv: Sri K.P. Singh) 

jl. 

• • ; ••• R~sp ondents 
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0 R D E R 

( By Hon1ble 1'1r. ~. 8i.swas,A.M.) 

The applicant, moth er of Krishna Shankar Pandey BA, seeks 

that the respondents be directed to appoint her son to a Gro.Jp 'C' 

post, whereas, hj was appointed to a GrQJp 'D' post on CClllpassionate 

g r cunu; 

2- Heard both the parties in the case. The undisputed facts 

as vp ar the rival submission in the case are as under. 

3- The applicant's husbant was sup er anou at sd on 31-J-93 due 

to.mental disability following which the applicant submitted her 

representation for Ccmpassionate appointment of her s on who is a B.A. 
. I . 

Ultimately by virtue of a direction of CAT in O.A. 1414/92 a grQJp 
~) 

'D' appointment on ctmp as ai onat aq r cund , was gi
1
ven~dis.regardi!:)g th,e 

fact that the applicant's son was il B.A. and hence eligible for a 

!fjrQJp 'C' app cd ntm ent , The p r es ent application has been made pointing 

aut that no recruitment cest was held in his case. He was screened 

medically and a gicup 101 post was offered, which he accepted, as per 

the order of appointment letter dt , 28-7-97 which bas not been sQJght' 

to be quashed. I · 

4- The applicant's husband is enj Dying full pension, as 

contended by the r'esp ondent t s ctunsal , As per the Railway Board's 

circular obtaining! ih this behalf it is not necessary that the applicant 1 

son should be considered~ for GrO.Jp 'C' post and not grwp 1D1 

post. The job is o~fered on ccmpa!iis.ionate groJnd depending on the 
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availability of vae ancy , The H9nlble CAT's order in O.A. 1414/92 was 

complied in letter!and spirit. No where it was directed in the said 

order of Hon1ble CAT that the applicant's son be ~ecruited in a 

Group 'C' post • 
' 

5- Depending on the availabilty of a suitable post in Group 

'D' vacancy the 
accept ed. Hence 

• 

a~1'u cant. s ""'" was offered 
th re is no question 1',o_w of 

. . 

retracting the fact; that 

a Group 'D' which he has 

he had accepted a suitable gI.UJp 'D' job for which he was medically 
~67 •v 

f QJnd 51,'J;i-L ~efr"vl 

6- for .a group 'c' post, as he is eligible by educational 

qualification , h e jcan sit for promotional examinatiorytest, as and 
I 

wh en ann cu nc erl. 

7- ~ 
The apP,licant1s ccuns al has submitted 'A case ;;iri N.K. 

vs. Oir ec1or Madhyarnik Shi ks ha U.P. & others ( 1993) to c;cnt en_d Upadhaya 

that direc.:.ions' was given to the schools to recruit dependent of the 

deceassed (Mrit ~ Asrit) in sui.tabl-e posts depending on the educational 

qualification. ThiJ directives are to schoo.ls'}he Railway Board's ,· 

circular dt , 30-4-+9 <lppended by the applic;t to the O.A. which is 

in the nature of a [s t.atu t ory fol.low up of policy on compassionate 

appointment- does not contain any such ramification. 

8- On the !contrary, such jobs are not offered as a matter of 

right but 0'1 compassionate consideratia, depending on thei availabilty 

of vacancy._ The r esp ono srits have both in letter and spirit, ~ s. ~ 

fulfilled the terms and policy QJt.line of_ this circular as well as 

CAT1s directive, leaving no raon to interfere in the oroer of 

c onpasai onat e appQi.ntment accepted ,by the appointee. Neither it is 

sOJght to be c,u ash ed. 

5 £ °'--- 
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In the·-r.esult, the application fails on merits and 

hence, di smi assd witl;lOJt costs. 
/ 

A.A./ 

" 

j -L/)c..~ 
A.M. 
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